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[T, §. 2/11/2014-TT7-V]
MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION

New Delhi, the 5th June, 2015

G.S.R. -465(E).—In exercise of the powers conferred by clauses (a) and (b) of sub-section (1) of
| Section 462 read with section 406 of the Companies Act, 2013 (18 of 2013) and in supersession of notification
| number GSR 517(E), dated the 31% August, 2006 and GSR 326(E), dated the 8" April, 2011 or any other
notification issued under section 620A of the Companies Act, 1956, except as respects things done or omitted
to be done before such supersession, the Central Government in the interest of public, hereby directs that
certain provisions of the Companies Act, 2013, as specified in column (2) of the Table, shall not apply or shall
apply with such exceptions, modifications and adaptations, as specified in column (3) of the said Table, to
Nidhis, namely:—

Serial | Provisions of the Companies | Exceptions, modifications and adaptations
No. | Act, 2013

1 @ 3)

/1 Sub-section (2) of Section 20 | Shall apply subject to the modification that in the case of a
Nidhi, the document may be served only on members who
hold shares of more than one thousand rupees in face value or
more than one per cent. of the total paid-up share capital of the
Nidhis whichever is less.

| For other shareholders, document may be served by a public
notice in newspaper circulated in the district where the
Registered Office of the Nidhi is situated; and publication of
the same on the notice board of the Nidhi. '

2. Section 42 except sub-section (1), | Shall not apply.
explanation (II) to sub-section (2),
sub-sections (4), (6), (8), (9) and
(10)




